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THE HIGH COURT OF JUDICATURE AT BOMBAY

NOTIFICATION

No. P. 1601/2006.—In exercise of the powers conferred upon it under section 32 of the
Bombay Court Fees Act, 1959, the High Court of Judicature at Bombay makes the following
Rules for repeal of the Bombay High Court Process Fees Rules, 2006 :—

1. (a) These Rules shall be called, “ The Bombay High Court Process Fees Repeal Rules,
2014 7.

() These Rules shall come into force on the date of their publication in the Official Gazette.

2. The Bombay High Court Process Fee Rules, 2006 shall stand repealed w.e.f. the date
of publication of “ The Bombay High Court Process Fees Repeal Rules, 2014 ”, in the Official
Gazette.

High Court of Judicature at Bombay, MANGESH S. PATIL,
dated 18th April 2015. Registrar General.
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